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SHRI C. T. DHANDAPANI: These
big industrial houses are getting loans
not only from the nationalised banks
but from other financial institutions
also. At the same time, the small
enterpreneurs could not get loans.
For example the loan from these banks
to the 75 big business houses stood at
Rs. 440.28 crores on 18th July, 1969;
and after nationalisation the figure is
Rs. 491.73 crores on 26th March, 1971.
Before nationalisation it was 71 per
cent; after nationalisation it increased
to 75 per cent, Even after nationali-
sation the big houses are getting more
loans from nationalised banks, Would
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that the share of the large industrial
houses will not increase. The point
we shall have to take into account is
whether the priority sectors, the ne-
glected sectors, are further neglected.
That will be the final test of it. I
personally think that our polley will
stand that test.
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes Sir. There
are at times complaints against can-
alising agencies in regard to the delay
in supply of goods against the release

Orders issued in favour of actual
users. These complaints are looked
into promptly.

(b) Licences in respect of canalised
items are granted in favour of the
canalising agencies only. In some
cases letters of authority are issued
in favour of actual users against
licences issued to canalising agencies
to meet specific requirements.

(c) Des not arise.
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SHRI A. C. GEORGE: This can-
alisation is handing over the respon-
sibility of either export or import to
the pubnc sector. [ do not agree with

the hon. Member that such public
sector unedrtakings which are entire-
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ly controlled by the Government of
India, whether the STC, MMTC,
Cashew Corporation, Cotton Corpora-
tion or the Hindugtan Steel can be
called middlemen, because these are
public sector agencies and their com-
mercial benefits are finally accruing
to the nation. The intention of can-
-alisation is to effect economy in prices
by collective bargaining and bulk pur-
chases and mop up profits on specula-
tive ilems and items with a high
margin of profit. The second part of
‘the main purpose of canalisation is
-effective utilisation of the foreign ex-
change because in quite a few cases
the private entrepremeurs who were
importing were over-invoicing and, to
that extent, we were loging forelgn ex-
-change. The extension of the role of
‘the State sector, 'where they acguire
special expertise and ‘knowledge will
ultimately be beneficlal to the nation.
Regarding the pricing policy, it is not
in an arbitrary way that we are fixing
-the prices. There is a regular com-
mittee which goes into the pricing of
It and it is subject. ultimately. to the
-control of the Ministry of Commerce.
The working of the public sector agen-
.cles with regard to procurement, pric-
ing. distribution and import of raw
materials and other procedures are re-
viewed every quarter by a committee
presided over by the Chief Controller
‘of Imports and Exports consisting of
‘the Economic Adviser in the Ministry
-of Industrial Development, the De-
veleopment Commissioner of Small-
‘scale Industries, the Director-General
of Technical Development and re-
presentatives of the department of
Economic Affairs and the Ministry of
Commerce. It ig in such a high-power
committee that the pricing policy is
decided.
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“In some cases letters of autho-
rity are issued in favour of actual
users.”
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SHRI A. C. GEORGE: It is our
intention tg give the maximum faci-
lities to the small entrepreneurs. The
letter of authority, which the hon.
Member is probably referring to, is
given under an authorisation by the
canalising agency in cases where it is
a newly canalised {tem or where the
public gector has not procured enough
expertise or the bulk purchases have
not come to a systematic procedure.
Also, in cases where there is difficulty,
especially for the small-scale sector, 1n

procuring their raw materials, we are
giving them letters of authority.
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SHRI A. C. GEORGE: The names
of the small entropreneurs would be a
voluminous list.
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SHRI A. C. GEORGE: I cannot men-
tion the exact number of complaints,
Though the number iy mot large, quite
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a few complaints have been received
and we are keeping a ‘watch over them.
Punitive measures have been taken
where prima facie cases have been
established. Regarding the pricing
policy, it is a graded slab. For the
benefit of the hon. Member, I may
just enumerate the real factors that
guide the pricing policy, because this
is a situation which is much mis-
understood and there is a feeling in
the country that the canalising agencies
are profiteering.

In our pricing policy we are giving
preference to the export sector. Units
exporting 10 to 25 per cent or more
of the produce are given preferential
treatment in terms of prices for the
import of raw material supplied to
them by the canalising agencies.
Then, regarding the pattern of pricing
and the margin of the canalising
agency, there are certain items in
which the canalising agency sheuld
mop up the profits. There are certain
other items where we leave the mop-
ping up of profits to the public sector.
IHems where the intention was to
stabilise prices in the interest of the
consumers and where prices of final
products may be controlled for which
raw materials should be made avail-
able at the cheapest prices. Finally,
items for which an amalgam of both
has to be considerMd. Bulk imports
like non-ferrous metals and steel and
other miscellaneous items in which
the state trading agencies have to te
differentiated. :

I may add that there is no question
of profiteering in the ' public sector.
Whatever profits are earned by - the
state trading agencies, they finally
come to the public exchequer.

T ot yew wr womT @ wEw
g, ¥ ey gare °v fy s
frem 2 ? smagwTR §aY R &
w1 & SR ot 3w § Y frw ¥ A
g O A e} ...

MARCH 2, 1973

Oral Answers 16

qX wNW ;¥ qg ww TGY
F@r i ®m A e ¥F W
qE—HT g O FT AQF & |

Y gH TSI : TEI HR A,
R 9w FT FAT fawarsd | 7GT w7y
qar @ s 8 ¥ S feer
FAE L ... (TawE). .. ..

WEAR AEIT : 3F T § WY A
TEEFT W R T A E | ag AT
aa g g, wF & Far
@ qRF W A § AT W oy

o 8, g aTe e 5, 4 T
IF B F W ag & AT T
g0 X aHar, T A QoRA FT FEH
Qmr g

st gew w= oA : F AT
T g & 10-20-30-40 foad
qREE FT AR g 7

MR. SPEAKER: I am not allowing
it. You may give separate notice.

~SHRI RANABAHADUR SINGH:
May I know whether in the course of
the trading by MMTC and STC, in-
stances have been brought to the
notice of the minister wherein demands
for raw materials by manufacturing
firms in th.. country have been held
up for such a long time that the
prices of those raw materials have
gone up and the companies have suf-
fered substantially because of the rise
in prices?

SHRI A. C. GEORGE: I cannot
agree with the hon. member that it is
as alarming situation. But there are
quite a few discrepancies especially
with regard to items newly canalised.
At present, out of the total import of
Rs. 1853 crores in 1971-72, canalising
agencies in the public sector are im-
porting Rs. 1181 crores, i.e. more than
64 per cent. In the case of new items,
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there may be a few difficulties in the
beginning which we are trying to
streamline.

SHRI DHAMANKAR:. May I know
whether Government has received
complaints that while distributing im-
ported material small scale units are
neglected and big units are given pre-
ference? |

SHRI A. C. GEORGE: There sare
quite a few representations from the
small scale sector about the availability
of raw materials. It is precisely this
point that we are taking care of
especially through the Internal Raw
Material Assistance Centre—IRMAC—
attached to the S.T.C. and we are

giving facilities to the small .cale
sector.
Scheme for Compulsory Export of

Engineering and Chemical Items

*165. SHRI GIRIDHAR GOMANGO:

SHRI RAM SHEKHAR PRA-

SAD SINGH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Union Government
propose to extend the scheme fcr com-
pulsory exports to Engineering and
Chemical Units:

(b) if so, when the final decision is
likely to be taken; and

(c) to what extent it will help the
cxport of Engineering goods?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
(a) and (b). A scheme of compulsory
export obligation under the Actual
User policy already in operation in-
cludes some engineering and chemi-
cal industries. - The question of extend-
ing the scope of compulsory exports is
under consideration.

(¢)y While any strengthening of the
present scheme would be calculated
towards augmenting the exports, an
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assessment of the extent thereof
would not be possible at this stage.

SHR1 GIRIDHAR GOMANGO: May
I know whether Government has taken
any steps for the modernisation of
textile mills and, if so, to what extent
the foreign exchange has been sanct-
joned for the import of capital equip-
ment to the exporting mills, what are
those mills, and whether some export-
ing mills of Orissa have not been given
any amount for this purpose and, if
8o, what are the reason?

PROF. D, P. CHATTOPADHYAYA:
Sir, the Question pertains to Engineer-
ing and Chemical industries. It seems
the hon. Member is more interested in
textile industry. I do not know whe-
ther this is covered by the question.

SHRI GIRIDHAR GOMANGO: May
I know from the hon. Minister as to
under the actual-users policy how
many engineering and chemical indust-
ries are operating in the country and
what are the States?

PROF, D. P. CHATTOPADHYAYA:
There are many lndustrlgs but as
regards industrial units category-wise,
the figures are not readily available.
There are 59 industries of which 12
have been selected under actual-users
policy ang the minimum export obli-
gation for them is 5 per cent of their
production.

SHRI B. K. DASCHOWDHURY: In
view of the hon. Minister’s statement,
as I have seen in papers a few days$
ago, that three free trade zones have
been created in the country, Bombay,
Dum Dum and Madras and that in
those free-trade zone areas, the en-
gineering and chemical industries will
be set up, may I know whether all the
produce from those free-trade zone
areas will be exported compulsorily
and, if not, what is the policy of the
Government thereto?

PROF. D, P. CHATTOPADHYAYA:
So far ag frée trade zone areas and
the industries to be located therein





